57 Written Answers

Inclusion of Nepal Language In the Sylla-
bus f°r Civil Services Examinations

2513. SHRI RATNA BAHADUR RAL:
Will the PRIME MINISTER be pieased
to state:

(a), whether Government have received
any representation for the inclusion ot
Nepali Language in the syllabi for Civil
Sdvices Examinations; and

(b) if so, what is Government's reac-
tion thereto?

e THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI1 P-. CHIDAMBARAM); (a)
and* (b) Government and the Union Pub-
lic Servic.-. Cofnmission have received re-
quests for inclusion of Nepali Language
in the list of optional subjects for the
Civil Services Examination. The U.P.-
S.C, have constituted a Committee of Ex-

perts under the Chairmanship of Prof.
Satish Chandra, Ex-Chairman,’ U.G.C.
to review the existing scheme- of the
Civil  Services  Examination  including
the question of inclusion of certain sub-
jects in th?, scheme of examination and

also exclusion of any subject if consider-

ed necessary.
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CGHS Facilities to
Parliament

Ex-Members of

2515 SHRI RATNA BAHADUR
RAIL: Will the Minister of HEALTH AND
FAMILY WELFARE be pieased to state;

(a) whether*it is a fact that CGHS has
directed all its units in' the country that
ex-Members of Rajya Sabha are entitled
to enjoy cabin facilities in a hospital but
their counterparts from Lok Sabha are
not entitled for the same;

(b) if so, what are the reasons for
'his discrimination; and

(¢) whether CGHS has given such di-
rection on the basis of the guidelines of
Ministry of Health and Family Welfare?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMI
LY WELFARE (SHRI  RAFIQUE
ALAM;: (a) No, Sir.

(b) and (c¢) Does not arise in view of
answer to (aj above.



